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U-,I.O,- of Irdia & Ors. 	0 & a ep 	 Respo,- der ts, 

For icstnictions 
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2. 	~)hether it be circulated to all the Be,-ches of 
the Ce- tral Admi- i strative Tr4bun al o r ot? No, 
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46P 



4%p 

Certral Admi-istrative Tribural 
Cutl'acic 3 &.,r-'utta 1- 

U.I., 	 2003 
CutLack, Uijs the 5th day of November,, 2004 

C 0 R A M 

THE HONOURMLE 

0 0 0 0 

Sri. 11abin ~,Iarrayar Sil.u., 
Aged about 55 years, 
S/o.Late Jayadev Sahu, 
At/Po: Kolabi ra, 
Dist. aiarsuguda, 
at prese-t wojr-kirg as SpM, 
Kolabira Sub Post off-ice, 

P,i da. 

	

	 Applica,,t. 

- "t, 1-1 - J 	ers P4,r.T).P*Dlialsam,2-t,Advoca'Le. BY 1,2cv -31 d act~ 1. 1-- 

-Vrs. - 

Urio- of T.,,dia represented through its 
Director General of POsts,(,-Ovt.of -Irdia, 
Mi-iStCy of Com-nuriications,Deaartmert of 
Posts,Dak Tar Bhawar,Mew Delhi, 

Chiell Postmaster Ge~-eral, 
Orissa Circle, Bhuba,,eswar. 

Superi- te-de-t of Post offices, 
Sambalpur T)i,vjsio-,Samb~-jlpur-j. 

49 Se7)&T9P,,J Vbch4--da Sub Div4sjor, 
KU ch, I., d a, Sa mb al pu r. 

Re S 	t 

By legal practiticy-er: Mr.U.S.Mlohap.atra,. 
Sqe-4or Starcii"g Cou-sel. 
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0 	R 	D E - - A 
" .. ' 10 1,7 , 7V '40 L7 T 	T 	V TY. 	E P, ( irrjl,) TC 1,.;% L) 

Appitcart claimi g for correc4- j on 
.- /charge 

of his date of birth(from 02-11-1943 to 02-11-1948) 

has filed this Original Ap?licatior (urder sectioN 

19 of the Admitistrative Triburals Ac4-,1985)after 

his retirement o- 30-11-2003.* his case is that..as 

per the Transfer Certificate issued by the he,---idmaster 

of '13archayat -SaAiti Iiigh sc:,iool at Ablabira a,,d the 

Mat ri -,.culatio- Certificate issued by Or,..ss,3 Board of 

Sedo-dary Educa,Cio"..hjs date of birt~,,, j,s 02-11-31.948 

an.-5 basing or his saii actual date of birth (J,2. 

02-3.1-3.948)he started servi-Ig the Extra Depart-ne-tal 

Orgn-isatio- (of the Postal Departme-t)as a-

i- the year 1969 ard* as per the Rales,he was cc>,si-

dered ~-d taken to a Gr.'D post Q, the regular 

establi shme-t of 	Deoartrne-t) on, lo-04.1980 

,--I, thereafter,by virt-ie of hl,.s positive merit and 

performa-ces,he wis promoted to the postman cadre o.-, 

25-06-1984 -rd 1:1ier,--after,to the Postal Assistart 

cadre o-,,, 13-3-1985 a-d fi-,-ally.. retired from Govt, 

of T-,dia services on 30-11-2003.Af-ter getti~-g the 

retireme,,t ?,otice,he made a re-prese-tatio., for 

cha,,girg tkie wrorg -entry (of his date of birth)ir the 



"3- 

service record.4.o heed having beer, paid theretf-).. 

lie has approached this Tribulial in the preseilt 

case, 

2. 	Respo-de,,tsby fili - rcj a coum ter,;.j,__jve 

submitted that sice (~Is per the service 

f 1 rst page of the service book)the APplic.:3!.,t'-

date of Ibirth is 02-11-31.943,he w,-.js rightly - H;ir. ~7,_ 

to go o- retirememt on 0?._ll_20!.)3,Tt has 

clarified by the res~Do_de"ts that the recordi, f C) 

date of birth a-d e0uc~~tjo_al , 11 j f j catic, 	th e 

service book hal also been duly endorsed by the 

Applicant on 28-05-1982 and the saine 1,17as also cou,4Ce Z_ 

sig-ed by the Postmaster of Jharsu,~.-judae Therz?for2, the 

Applicar,t being aware of wrong noting of the date 

of his birth,he should 11-:ive well agitated the matter 

for Charge/correctj(>_ of th.-::, sarne at that relevant 

POI."t of time.But he did rot raise ary objection w4th 

re,~7, ard to the same ard that# oly -.,ifter his r,_~tj.remert 

from service,he m,-ide a representatio-, claiming fbr 

dl,+-ge of his date of birth as recorded it, the 

service-sheet a~,d,therefore,such belated claim for 

cha­ge/correct.fo" of date of birth is not perm.issible 

~-d that as a result,,this Orlgyi.-al _Applj*_catjop n is 

liable to be d.1smisse 



 

that the Ap?lica"t 111as duly erdorsed in the Service 

book whidi was courter sigred by the Postmaster of 

Jharsuguda,it has also beer~ admitted by tle Appli.cart 

that o-ce upo,,, a time he was aurare of such wrong 

e-try i- the serv~ce 

list was --.-2 :cillated,But vllhat i-)revc-tad hiz-n for lot 

maki-9 any represe-tatior in writirg has ot bee',' 

evplal"ed, From thi,s, it is presumed that he was 

sattsfied 	the rccordi,7 of hils date of birt~, 

as 0"' 11-1943. 

Apartfrom th-3t,.'ajj is ,,jell settled (Ir 

the case of Sr,,IGI-I VRS LUTC0 OF TITDTA & CRS 

reported in U931,~24-) AP- 92) tLat st-ale Cl:-21-nS ard 

belated applicatiors for alterati,o- of date of bi rth 

(recorded J-, the ServiCe book at the time of ertry 

i-to sdrvl'.ce) should Yot be e-tertairNed, As per his 

own admjss--.-- , ,Lhe Applj,.cant made his request for 

chamge of date of birth,.--,.,Jy for the first time,after 

his retirement a-d,ther-Infore,the declsio,,s of the 

1-110"I ble Suoreme CouArt is squarely 	 to t 

case Of tl-,L, 

1" eie above said prernl-,ses,i~ absence of a-y 

merl.t,this O.A. is hereby dismissed..Mo costs. 

(M7tj 0 1,17tl jj- 	I T Y)) 
h4embe r (Judl. G4 (I 


